
       
   

     

      

       

   

     

     

    

 

    
      

      

      

     

           
           

       

             
             

       
          

          

             

           
          

      
            

          
       

      



BEFORE ITIE NATIONAL COMPANY LAW TRMUNAL, MUMBAI BENCH
CP No. : 2,10/66A.ICLT MB M ALll 2017

9. Petitioner Company has also fumished the audited financials as on 31"tMarch
2016 reflecting that there is no default in repayment of any deposits or interest
thereon.

10. The statutory Auditor has also confirmed that the accounting treatment for
reduction of equity share capital is in conlormity with the accounting standard as

specified in section 133 or any other provision of the Company Act 2013.

Annexure 11 to the Petition refers to

Petitioner Couffil undertales to comply with the provisions of Section 66 of the

Companies Acl 2013.

In view of the confirmation given as above, the Petitioner compary is directed to
serve notices along with copy of the scheme to the Regional Director, Westem

Region, Mumbai and Registrar of Companies, Mumbai to submit thet
representatioq if ary within a period of 3 months from the date of receipt of such
notice to the Tribunal with a copy to the Applicant company as also the Petitioner
Company is directed to publish notice of date of the hea ng of petition as required
under NCLT (procedure for reduction of share capital Rules 2016) in two local
newspape4 one in English and one in vemacular language having wider circulation,
including the website of the Compary within 7 days from the date of this Order.

DR. ASHOK KIJMAR MlSItr{A
MEMBER (IECHNICAL) MEMBER OUDICIAL)
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